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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI

0.A. No. 294 of 2006
DATE OF DECISION 04,12.2006

7 ' LY - .

Snhri Radha Xanta Das

s SRS 8 £ R RS e SR s e e e PP L 1 CETIE / B
-

Mr. §. Huda

1sTarres it T

e IEN10Y Advocate for the
2Zpplicant/s.
- Versus -

OO RO TSRO UOTOOUODOUROIORON - 1= 5 o T3 2 To.L=3 ¢ & o A -

Dr J.L. Sarkar, Railway standing counsel
s sreras e ers s e snren e sss st sassnraresnsscssmrensens s smen s e AAVOCate  for the
Respondents

CORAM

THE HCON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN

Whether reporters of local newspapers may he Yor7No
allowed to zee the Judgment? :

2. whether to be referred to the Reporter or not? ;967N0

pacd

3. Whether to be forwarded for including in the Digest Being
complied at Jodhpur Bench & other Eencheg ? Yo5/No

;96?No

L

Vice:Zhairman Member {A)

4. Whether their Lordships wish to see the fair copy
of the Judgment? -




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

Orniginal Application Ne. 294 of 2006.
Date of Order : This the 4t Day of December, 2006.

THE HON’BLE MR K.V.SACHIDANANDAN, VICE CHAIRMAN.

Shri Radha Kanta Das,

Ex-CC/COM/Lumding,

Presently residing at village

Pub Salmara, P.O. Phulaguri,

District Nagaon, Assamn ....Applicant

By Advocate Mr S. Huda
- Versus -

1. The Union of Indis,
represented by the Secretary,
Ministry of Railways,
Government of India,

Rail Bhawan,
New Delhi-110001.

1O

The General Manager (P}
N.F . Railway, Maligaon,
Guwahati-11.

Divisional Railway Manager (P}
N.F.Railway, Lumding,
P.O. Lumding, Dist. Nagaon, Assam. ...Respondents

5‘.,\3

By Dr. J.L.Sarkar, Railway standing counsel

CRDER

K.V.SACHIDANANDAN {V.C)

The applicant joined as Junior Commercial Clerk in the
N.F.Railway subsequently promoted to Chief Commercial Clerk and
superannuated on 30.11.1991 as Chief Clerk {Commercial} under
Lumding Division. At the time of his transfer from Lumding to Guwahati
In 1988 he was occupying a Railway quarter at Lumding in 1988 and

retained the samse within the permissible period as his wife was totally

L



bed ridden and undergoing treatmment and the transfer of the applicant
was also purely temporary and he occupiéd ’r.he same till his refirement
ite. 30.11.1991. Now by Annequre-1 impugned order the Railway
authority sought to recover an outstanding dues amounting to
Rs.4,36,563f; from his pensionary benefif. Aggrieved by certain action of

the respondents the applicant filed this O.A seeking the following reliefs.

“To dispose of the appealfrepresentation dated
27.9.2006 (Aannexure-2) with a further prayer for
setting aside and/or - quashing the impugned
lettersforders dated 24.8.2006 and 30.10.2006
(Atmexures 1 & 3) directing the respondents to release
the pension of the applicant regularly without any
further delay by setting aside andfor guashing the
impugned orders/letters (Annesures-1 & 3 for the
ends of justice and fair play.”

The contention of the applicant is that after 15 year of his retirement the
respondents are not justified in passing such impugned order Annexure-
1& 3.

2. Heard Mr S.Huda, learned counsel appearing for the applicant and
Mr J.L.Sarkar, learned Railway standing counsel for the respondents.
When the matter came up for hearing, learned counsel for the applicant
submitted that the applicant has already filed an appeal/ representation
dated 27.9.2006, Annescare-2 before respondent No.3 in the Q.A. and he
will be satisfied if a direction is given fo the 3% respondent to consider
and dispose of the said appealf representation within a time frame. In the
interest of justice this Tribunal direct the 37 respondent or any other
competent authority of the respondents to consider and dispose of the
appealf representation dated 27.9.06 of the applicant within a period of 3
months from the date of receipt copy of this order. The applicant is at

Lberty to file further representationfdocuments, if any within 10 days

from today. The respondents are further directed to permit applicant’s

—
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representative to have a personal hearing on the matter. It is further
mavd.e clear that as reflected in the impug:aied order the respondents have
no proposal to deduct any pension but the deduction if any will be only
from relief on pension which may be adhared fo.

The O.A is disposed of as above. In the circumstances no order as

{0 costs.

—

{ K.V.SACHIDANANDAN )
VICE CHAIRMAN
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#RI GINAL AFPLECATION NO,

"'3) Name of the Aﬁplicat:a (z,v\ﬁ>eu%,

b} Respondantsi- Union of India & Ors

¢} No, of applicant(s)

2%

3.

Is the application 1s the proper formi- Yes/

Whether name & desription and address of the all papers been

furnished in cause title 2~ Yes/ N
4, Has the appllcatloﬂ bren dully/éigi:d and varified :- Yes ﬁ/yz/ﬁ

5, Have the Copies duly signed 2~ Yes /

6. Have sufficiant number of COpleS of the application been filed:—Ygaﬁ&ﬁﬁ

7. Vihether all the annexure parties ar« impleaded 1-Yas/XO.

8e

#hether English translation of ducuments in the Language : Yf;LN01

g, Is the applieation 1s in time &= chéya’

1o,
.
12,
13,
14,
15.
16,

17,
18,
19.
2,
21,
22,
23,

Has the Vakalatnamq/Mumo of appearancg/%uthorlsatl on is filed:-%f;ﬁNﬁj

Is the application by ¥/ 0/ For Rs: 57/ RS, 43286

Has the appllcatlon is maitanable 2= Y::?ﬁp{“

Has the Impugnd order original duly @ ested been filed i“quU%qu
Has the ligible copies of the annexures dully attested filedqugfﬁNﬁf
Has the Index of ducuments been filed all availables- Yes/¥O.

Has the required nﬁmber of envoloped pearing full addréss of the
‘respondants been filed s~ Yes/

Has the declaration as required by 1téﬂ L7 of the forme- YeééNdfﬂ
whether the relief sought fbr ariees out of the single - YGEL/NOT

ihether the intzrim roiief is orayed for = Y& S//N@,
Tn case Of e¢ondonation of delay is Filed is 1t supporte; .uYﬂaﬁNﬂf
Whether this Cass can be heard by Single Bench/Q}u;s;m@—Q@md%%

Any other point i~
Result of the gerutiny with initial of the Scijééij clerk the

a

application is in order .
A

DEFUTY REGLSTRAR

G-
/

SECTION OFFICER(J)
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DISTRICT : NAGAON.

ﬂ?T?{TE'T 19ty 1

Y WERG Bepch
.M '
e

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALGAUHATI
- GAUHATI BENCH . -

SRI RADHA KANTA DAS ...

APPLICANT,
) ' -VERSUS-
The Union of India and others
RESPONDENTS
SYNOPSIS

The me¢ager amount of pension fixed on the

basis - of surmises and conjecture vide Memo

No.LMG/PiSN/BFG/3213 dated 22.4.1993 , which the
applicant has been gef’ring till 31.9.2006 off_\er his relehﬂess
effort, has.now been stopped by the chi!wcxy oufhorify by
issuing a Memo No.L/No.LMG/Pen/TFC/3213 dated
30.10.2006 arbitrarily ignoring ’rhe principle of natural justice

and fair play with the threatening that there shall be

curtailment in the amount of gratuity and to 'impose‘

unreasonable penalty on the applicant which has been

FNE ]
Se



assessed at an amount of Rs.4,36,563/- towards alleged
retention of .Railway quarter, which is unredlistic and

against the estoblished — rules , procedures, norms .

~ guidelines and various” circulars issued by the Railways

Board. The communications referred to above have been
issued d’ffér 15 yeors‘ of refirement of the applicant _whiqh
connd’r_be Conceived of having a fair dedl in the oone
facts .a.nd circumstances. The DPO, Lumding by his letter
" dated 24.8.2006 odvised the applicant to deposit an
amount of: Rs.4,36,563/- within a period of 15 days and
~ thereafter the applicant filed an application on 27.92006
den?ing all the allegations of outstanding amount brdugh’r
cgoins’rv the app!icon‘r; Having received the said
opp.lico’rlonf The Divisional Accounfs | Officer, (DFM),
Lumding iséuéd a letter on 30.10.2006 informing the
qpplicont about the sanction for recovery of oufs‘f_onding
railway dues from the applicant to the tune of Rs.4,36,563/-.
The App!icenf has therefore cpproached “this Hon'ble
Trianol by means of this O(iginof Applico.ﬁon with fhé
. prayer that this Hon'ble Tribundl fnay be pleoséd to direct
the Respondents to dispose of the Gppeol/represenfcfion

dated 27.9.2006 (Anneere—2) with a further prayer for
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setting aside and/or quashing the impugned letters/orders

dated 24.8.2006 and 30.10.2006 (Annexures-1 & 3) directing

the respondents to relecse the pension of the opplicont
regularly without any further delay by setting aside and/or

quashing the impugned orders /letters (Annexures-1 & 3 for

the ends of justice and fair play.

FILED BY -

AL ak
(ABDUL HAI)
ADVOCATE.



- Dist. Nagaon.

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT GUWAHATI

0.A. No. 2aly /2006

SRI RADHA KANTA DAS

Applicant
-versus-

THE UNION OF INDIA & OTHERS

1. 24.08.2006 :
2. 27.09.2006 :

3. 30.10.2006 :

Respondents.

Communication issued by the D.P.0./Lumding for
| D.R.M.(P)

Representation denying the allegation.

Recorded sanction for retovery of outstanding

Railway dues violating the Railway Rules/norms.

A\



I ND E X
. Petition. —_— | — '3
. Veriﬁcation; — | (1
. Anhexure—“l.
. Annexure — 2.

. Annexure - 3.
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BEFORE THE CENTRAL ADJAINISTRATIVE TRIBUNAL,

GUWAHATI BENCH ,GUWAHATI.

QRIGINAL APPLICATION NO. 2 Lf OF 2006

 INTHE MATTER OF .

An application under Section 19 of
" the Central Administrative Tribunal
Act, 1985.

-AND-
IN THE MATTER OF :

1. SHRI RADHA KANDA DAS,

Ex-CC/COM/LAMDING,

Presently residing at Village -

Pub Salmara, P.O.Phulaguri,

District Nagaon,Assam
APPLICANTS.

- -VERSUS-

1.The Union of Indiq,

represented by the Secretary,
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Ministry of Railways,

Government of Indiq,

Railway Bhawan,

New Delhi- 110001.

2. The General Manager (P),
N.F.Railway, Maligaon,
Guwahati-11.

3. Divisional Railway Manager (P},
N.F.Railway, Lamding,

PO Lamding

RESPONDENTS.

'DETAILS OF THE CASE OF THE APPLICANT:

(i)PARTICULARS OF THE ORDER ETC.AGAINST

WHICH THE APPLICATION IS MADE:

The | application is directed against the
impugned communication dated 24.8.2006 underMemo No.
E/FS/TFC/1191 issued by the DPO, Lamding for Divisional
Raiway Manager{P) Lamding followed by impugned
sanction for recovery of dlleged outstanding railway dues

from the applicant contained in Memo
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No.LMG/Pen/TFC/3213 dated 30.10.2006 violating the existing
norms, official procedures and the guidelines issued under

various Railway Board's Circulars etc.

(2) JURISDICTION :

The Applicant declares that the subject matter
of the application against which the Applicant prays for
redressal is within the jurisdiction of the Hon'ble Tribunal for

judici_otjs adjudication of the grievances of the applicant.

(3)_LIMITATION :
The opplicén’r declares that this application is

filed within the time limit prescribed under Section 21 of the

Administrative Tribunal Act, 1985 for filing such application.

(4) FACTS OF THE CASE:

(That the applicant begs to state that he wos‘

appointed as a Junior Commercial Clerk on 21.5.1955 and
posted at Lamding Division of the N.F.Railway and thereafter

he was pronﬁofed to the post of Chief Commercial Clerk at

4
1
‘3

4
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Lamding. Thereafter, the applicant was tronsferred to the
Area Office ot New Guwahati in the same post and in the
same scale in the year 1988. The Applicant was promoted to
the post of OS/DCS/Lamding to which post he could not join.
The applicant retired from service on superannuation on
30.11.1991 as Chief Clertk {Commercial), Area Office af

Guwdhcﬁ under Lamding Division.

()That the applicant begs to state that while he
was at Lumding, he was dllotted a R'oilwoy Quarter bearing

No.105(A) at Relief Yard Colony A’r fhe time of his transter in
N e =

=T \-\1 i e -~ —

the year 1988 to ’rhe Area Office, New Guwohoh under the

— e - P
B et PU—. st

Lamding D|V|$|on of NF Ro:lwoy he had to re’rom ’rhe qucrfer

e ——

at Lamding wﬁhln fhe period permassnble by Rules as hIS wife

- . ) . PR

was totdlly bed-ridden where she was conhnumg follow up

kL Al A

treatment and the ’rronsfer of the cpphccn’r to Guwchoh was

e o - —_ ce -

purely temporary ond proposed ’ro re’tum ’ro Lomdmg again

.

ey

on promohon 1he so|d quarter remain ollof’red to the

o S e a

applicant h!! he was rehred from service on 30.11.1991. It
Ntririen

P

may be mentioned here that after the retirement of the

| applicant, the quarter had to be retained by him for a period

of 8(eight): months with due permission from the authority



concemed when the wife of the applicant was lying ill.
Theredafter, the cpplic;,c:mf vacated the quarter and
approached the authority to take over the quarter, which
was alloﬁed to one Shri R.K.Chakraborty, Junior Clerk
(Commérciol} vide his dllotment order dated 2.12.1991. It
.moy bé éérﬁnenf to mention here that olfhdugh the
aopplicant  retired from service 30.11.1991, the Railway
authorities failed to pay off his final settlement dues including
pension,llecve sc:lory and gratuity etc. on the alleged ground

that 'fhe odmmlsfrohon fosled to frcce ouf c:nd/or nL Iosf fhe

e o R AR RPN 1,

personal file and lec:ve accounf regssfer of fhe opphccnf

i IO T

whsch mcy be ev;denf from the letter issued by

S o T e A IS, T 145 05 PO

iy

CVO/Mohgoon under Memo No. Z/\/iG/94/ /43/87 dcn‘ed

S -y o

20.4.1992. However on the persistent efforts of the applicant,

the Railway outhority released pension and other

entitlements of the applicant on the basis of an imaginary

conclusic\)n, which required thorough study of persondl file
ond relevant records to arive at a definite conclusion. The
stéfe of affairs stated above have caused undue delay in
the matter of arriving at a final decision to grant Gécurofe
amount of pension and other entitliements iﬁcluding gratuity

~

to the applicant.

L ol Ladr b

EY
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(my . ) That the applicant begs to state that due 1‘6 old
age oilménf both his wife and the applicant are presently
‘ruﬁninQA» dilapidated hedlth and due fo non-receipt of
Odequcfe amount of pension and other pensionary benefits
fhey have not been able to go for oppropriate medical
attention. In suéh' circumstances, the applicant has been
expecting that the administration will pay him the accurate
entitement of his refirement dues ofter gefting the lost
persondl file of the applicant. But to the utter surprise of the
applicant, dll on a sudden, he received a letter under Memo
No.E/FS/TFC/1191 dated 24.8.2006 from the DPO/LMG for
DRM({P} Lumding, inter alia, claiming that the applicant is | to
pay/refund a big amount towards retehﬁon of Railway
Quarter béYond permissible limit. The aforesaid letter, wvhich is
o bolfr _fromr the blue to the applicant, mentions an dbsurd
proposition so far the administrative Rules are ‘concemed
. i‘owcrds retention of Railway Quarter by “an employee
beyond permiﬁsibte limit. No Railway employee can withhold
Roilwcy‘ properfy for. perpetuity so is the case with Railway

quarter.

4



.The aforesaid letter of the DPO/Lumding issued
for and on behalf of DRM(P) Lumding is nothing but a device
to sur:S:press and/or hide the fault of the Railway
deinisfrofion in the matter 6f injustice perpetrated against
its own retired S.C. employee to pay off the accurate
entilement on the basis of final settlement .of retirement
benefits and on the failure ’fo. finally settle fhé enfire
refirement benefits including the pension, the Railway
Adminis‘frcﬁon has taken a bdseless ground of losing the
persond file and leave register of the applicant as reflected
~in the lé’r‘rer under Memo No.Z/VIG/94/1/43/87 dated
20.4.1992 issued by fhe. CVO/Maligaon , which és nothing but

sheer lies on the part of the Railway Administration.

(V) That the applicont begs to state that the
meager chﬁouﬁf of pension fixed on the basis of surmises and
cbnjec’rure vide Memo No.LMG/PBN/BFG/3213 dated
'22.4.1993 ', which the applicant has been getting fill
- 31.9.2006 after his relentless effon‘, even payment ‘of the
'vs.cme-k has now been stopped by the Railway authority by
issuing a Memo No.L/No.LMG/Pen/TFC/3213 dated

30.10.2006 arbitrarily ignoring the principle of natural justice

© 00 2 W D



and fair p!cy with the threatening that there shall be
curtailment in the amount of gratuity and to impose
unreasonable penalty on the applicant which has been
cs.sessed at an amount of Rs.4,36,563/- towards alleged
retention of Railway quarter, which is unredlistic and against
the es’roblished rules , procedures, norms , guidelines and

various circulars issued by the Railways Board.

(V) That the applicant begs to state that the
c.ommuniccﬁo'ns referred to above have been issued after
15 years of retirement which cannot be conceived of having

a fair deal in the above facts and circumstances.

(\/!) | That the applicant begs to state ’rhqf without any
rhyme ond reason, the DPO, Lumding by. his lefter dated
24.8.2006 .cdv‘_i;*:ed the applicant to déposi’r an amount of
Rs.4,36,563/- within a period of 15 days and thereafter the
applicant filed an application on 27.92006 denying all the
dllegations of,‘ outstanding amount broqgh’r against the
applicant: Having received the said application, The
Divisional Accounts Officer, (DFM), Lumding issued a letter on

30.10.2006 informing the applicant about the sanction for

%
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recovery of outstanding railway dues from the applicant to

the tune vof Rs.4,36,563/-.

Photocopies of the commun‘icoﬁon dated
 24.8.2006, a copy of the application dated
9792006 filed by the applicant before the
| authority concemed and copy of the impugned

‘communicaﬁon dated 30.10.2006 are annexed

herewith and marked as Anhexur@s-t 2 and 3

respectively to this Original Application.

(Vi) That the applicant begs to state that he retired
from service on 30.11.1991 and has been receiving the
pension fixed on‘imoginary bosis . But the same has been
~ suddenly stopped by the communicqﬁon doted 30.10.2006,
 and as such, this application is being filed for a direction to
the Resbondenf authorities to release the regular pension
- and To‘ ;;ef dside and/or quash the impugned order/letter
dated 24.8.2006 { Annexure-l | and the letter daoted 30.10.2006

(Annexure-3).
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(viiy That the applicant begs to state that if the
pension of the applicant is stopped and stay of the
impugned orders/letters (Annexures-1 & 3) is not granted
then there will be an irreparable loss cnd‘ injury due to no

fault of the applicant.

(IX) That the applicant further begs to submit that

the Railway administration may be directed not .to give
effect to the impuaned letters/orders dated 24.8.2006 and

30.10.2006 (Annexures-1 & 3) on the grounds of the same

" being prepared adopting pick and chose policy, conjectures
and surmises violating the existing Rules/Norms/guidelines

and the Railway Board’s Circulars/Instructions.

(5)RELIEF SOUGHT FOR AND THE GROUNDS :

(a) That the impugned orders/letters have been

issued by the Railway authorities without applying judicious

mind and without following any procedure violating the
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existing Rules/Norms/guidelines and the Railway Board’s
Circulars/Instructions, and as such, the impugned

orders/letters are liable to be set aside and quashed for the

ends of justice.

7

(b)For that the Respondent dufhori’ry should

have considered the appedl/representation of the applicant - N

dated 27.9.2006 (Annexure-2). But the  aoforesaid
apped!/representation has not been disposed of and is lying
.pendin,gv,. without any action, which is in violation of the
principle of natural jusrﬁce and the procedure established by
low and in violation of the provisions of Articles 14 and 21 of
the Constitution of lndio; and as suéh, the impugned
o.rders/leﬁérs (Annexures-1 & 3) are liable to be set aside

and qugéhed for the ends of justice.

(6) GROUND OF EXHAUSTION OF REMEDY, IF ANY :

The applicant has already | filed
appedi/representation dated 27.9.2006 (Annexure-2) before

the authority concerhed claiming alteration/modification

Q 00 2l odeta

and/or stay of the impugned orders/letters (Annexures-1 & 3)

and thus the applicant has exhausted all the remedies by
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filing appeal/representation before the Respondent-authority

concerned.

(7) MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY OTHER

COURTS :

The applicant declares that he has not filed any
suit nor any writ peﬁﬁoh before any Court nor any such suit

nor writ petition is pending anywhere.

(8) INTERIM ORDER PRAYED FOR:

Pending final disposal of the Original Application,
this Hon'ble Tribunal may be pleased to stay the operation of

the impugned letters/orders (Annexures - 1 & 3) .

(?) RELIEF SOUGHT FOR :

It is, therefore, prayed that your Lordships may
be pleased to admit this application, call for the records of

the case, issue notice to the Respondents to show cause as

to why a direction should not be issued to them directing
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them to dispose of the appedl/representation dated

27.9.2006 (An(nlexure—Q) with a further prayer for setting aside

and/or. }qudshing the impugned letters/orders dated

2482006 ond 30.10.2006 (Annexures-1 & 3) directing the

' the lmpugned orders /IeHers (Annexures
i
justice and fair play.

(10) PARTICULARS OF THE I.P.O.
[P.O.No. - 228G \32Bh2

Date - 20 66
Payable at- Moe.o.

(1) LIST OF DOCUMENTS :

As stated in the Index.

responden’rs to release the pension of the applicant regu|orly

wn‘houf cxny fun‘her delay by se’mng GSIde ond/or quoshmg

MWM s P e

& 3 for 'fhe ends of

?-3\
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ERIFICATION

1. SHRI RADHA KANDA DAS, Ex-CC/COM/LAMDING Presently

residing at  Vilage Pub  Salmara, © P.O.Phulaguri, District

- Nagaon,Assam aged aboutzyears , by profession as. stated herein

above, do hereby verify that the statements made in this
dpplicoﬁon are frue to my personal knowledge and belief .

[ sign this verification on this the 8o th day of Nov, 2006 at

Guwchati.

Reodhe womba Tas



ANNEXURE-1
N.F.Railway _
Office of the Divisional Railway Manager (P)Lumding
Dat : 24.08.2006
No./E/FS/TFC/1191
To
Sheri Radha Kanta Das
Ex Chief Clerk/GHY
Vill. Pub Salmara
P.O.Phulaguri

Dist. Bhagaon (Assam)
Sub : Refund of Rly outstanding dues.

This is to inform you that in course of passing your retirement
gratuity it appears that only an amount of Rs.33,000/— towards
retirement gratuity is patyable to you ‘Whereos total recoverable
amount has come to Rs.4,36,563/- which is more than that of
retirement gratuity payable to you. The particulars of recoverable dues

are as under :

1. Damage rent Rs.4,16,315/- =
2. Balance of fest Adv ~ Rs. 350/-

. . ) \
3. Electric Bill Rs. 19,898/-

Total Rs. 4,36,563/-

So, after adjustment of Rs33,000/- from your retrement gratuity

amount there is an outstanding amount of Rs.4,36,563/- yet to be

recoverable from you Rs.403563/- towards Rly outstanding dues Ogoinsf

the head allocation 073689-79 to your nearest Rly Station and submit
the original cash receipt within 45 days from the date of receipt of this

letter failing which the said amount will be adjusted from the relief on

(2
/"\‘\- ,(5// g

-



L g

—1b -

your monthly pension as per provision of Para 16(6) of Rly service

pension rule 1993, ..

~ (N.B. Das)
DPO/Lumding
CopyT_o:
1. DFM/LMG  for  information in  reference
L/No./LMG/Pen/TFC/3213 dt 22./8.06.

2. APO/GHY for information please.
" DPO/Lumding
For DRM(P)/Lumding

'-‘/';

to  this



ANNEXURE-2
To
DRM(P)/NF Railway ' Dated 27.9.2006.
| Sub : Railway outstanding -
Fictitious fixation of F/S dues without the
Original Service Sheet and Leave Accounts
Book.
Ref: Your Letter No.NE/FS/TFC/1191 dated 24.8.2006.
Sir,.

In response to your letter quoted above, | would like to inform
you as under : |

1. That Sir, as per extent procedure my retirement notice was not

~ served to me in time as done in case of other Railway
employees. » | _

2. With a short nofice, the date of my retirement was intimated
to me vide your letter No,E/1-66/Gr.3 (Retirement) (T) dgted
23.10.1991 whereas ~my date of refirement was confirmed on
30.11.1991 after completion of 36 years Railway Service.

3. The delay in fixation of my F/S dues just after 30.11.1991 is
highly regretted. In this respect the letter in que_sﬁon which
was issued by CVO/ Maligaon vide his letter
No,.Z/VIG/94/1/43/87 dated 20.4.1992 addressed to you (For
personal attention of'Sheri S.C.Tafadar, DPO/LMG may kindly
be conntcted. ‘

It appears from the CVO/NFR/MLG's letter under referénce
that the original Service Sheet and Leave Account Book
maintained at yours were seized by Sheri G.Llahan, Ex-
CVI/E/Maligaon in connection with a vigilance case which
was lost by him in the year 1985 in his residential house at
DBRT. '

In absence of those original documents of mine, the

final settiement in question was made by you which was



quite unlawful and inhuman act. It is also come to light
that the original Service sheet and Leave Accounts Book
of mine maintained at yours were seized by Sheri G.
Lahan, Ex-CVI/E/MLG on 20.9.1985 and the same was lost
by him from his safe custody and the position of which
could not be given by Sheri G. Lahan at such distant date.
Moreover, he did not know why he had to seize kthe
original records of Sheri R.K.Das from Lumding Office.
Besides this, no efforts in qﬁesﬁon were made by
you to collect those important documents from Sheri G.
Lahan, Ex-CVI/E/MLG residing at DBRT before my

~ retirement on 30.11.1991.

Thfs loss has created a tensional atmosphere which .

in return has given me a deadly‘blow and it causes
endless sufferings together with my family member in these
days of economic crisis.
Further it is confirmed that my F/S dues was made by you
with the help of fictitious documents prepared at yours with
a view to cheat the poor paid employeé. In this
connection, | want to know the reason for delay in
finalizing my F/§ dues without the help of my original
documents as the said original documents in question
were lost by Sheri G. Lahan Ex-CVI/E/MLG at DBRT.
Moreover | want to see my original Service Sheet

and Leave Accounts Register which were seized by Sheri
G. lahan, Ex-CVI/E/MLG on 20.9.85.

As regards the Railway outstanding, it is stated that the

outstanding dues in question, if any, had to be cleared before

my retirement (30.11.91) as per extent system. But this was not

done in terms of existing procedure.

(a) As such distant date, i.e., after a long gap of 15(fifteen)

years from the date of my refirement (30.11.1991) as to why
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no any intimation in question was made with me for Railway
clearance before 14.8.1992. In this connection my application
dated 14.8.92 may kindly be connected. '

(b) In the first part of 1992 Sheri RK Chakraborty, Jr. Clerk/C

who was the allottee of Qrs No. 105(A) at Relief Yard came to

the Collony to see the condition of the Qrs and saying nothing
he went away and after that no other man had came to take
over charge of the Qrs. This has reference to your letter
No.CQ/9/63 (Cierk) dated 2.12.91 may be connected on
being seen the perilous situation | conveyed two applications
dated 18.5.93 and 22.6.93 to take over charge of Qrs.
" No.105(A) at R/Yard/LMG duplicating copy to IOW/NF
RLY/Sough/LMG and AEF/NRF/South/LMG for taking remedial
action. As nobody was turned up to take over charge of the
Qrs. Mentioned above and as such | found no any alternative

and constrained to lift 'my household belongings to my

residential house at Nowgong leaving the Qrs. Both 'sides_

locked on 1.6.94.

Since then, no any reference from any side is made with
me for clearance of Rly Outstanding. Hence, the question of
Railway outstanding dues to me after a long gap of 15(fifteen)
years from the date of my retirement (30.11.91) does Inot
come within my purview. _

With a heavy heart | would like to inform you that recently |
received a letter from you to clear the Railway outstanding
after a long gap of 15 (fifteen) years from the date of my
retirement (30.11.91).

‘Lastly, | want to know that in absence of my original
Service Sheet and other documents maintained at your end
which were lost by the then CVI/E/MLG, Sheri G. Lahan in the
year 1985, how and what way my F/S dues were assessed ?

And also why fictiticus fixafion was made without proper
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documents ? This fictitious assessment of my F/S dues have
cheated me and my family members in these days of
economic crisis.

Your reply in this connection is solicited within a month
time, else | will be constrained to seek legal help from legal
Avuthority for justice.

Yours faithfully,

Radha Kanta Das
Ex-CC/Com/ LMG
Now at Village - Pub Salmara
P.O. Phulaguri,Dist. Nagaon

Assam.



Sub:- Recovery of Ra|lway outstanding dues from: PenSIon/Famlly pension
of Sri/Smt. Radha Kanta-Das,Ex-Ch. CIerk/GHY( Rly. Pensnoner)
P.P.O. No. LMg/Pen FC/3213 oQ(*Cif -98.
S fife No - 38(3430
_ Interms of Railway Board's letter No. F(E)Ill/97/PNl/22 dated 8.10. 1998
DRM(P)/Lumdmg has accorded sanction for recovery of outstanding Rallway dues
from the above Pensnoner‘s/Famaly Pensioner's relief on pension a sum of Rs. 403563/-
(Rupees Four Lakhs Three Thousand Five Hundred Sixty Three ) only, - '
after deduction of dues, the amount shall have to be credited by Cheque/DD ;
in Rly.-Account. favourmg FARCAO/IN.F. Railway, Malxgaon through the undersigned.
Please do the needful at the earliest to arrange early recovery of the above - .
mentioned Railway dues.

, Divl. A@g@m"s’ﬁ@fr&e‘hfiaFM)
: N ExRellwalizfumaiigts
o (ﬁ;ﬁm Bogsunta ©fs.
Copy for mformatnon to:- | M mmﬁ ¢ Besadls
1. DRF\NP)/LN’G with ref. to his No. [ Fo;/ﬂ‘z T
A 806 A
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